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ORDER

PER SHAMIM YAHYA, AM :

This appeal by the Assessee is directed against the Order dated
18.10.2023 of Ld. CIT(A-30), New Delhi relating to assessment year 2016-

17.



2. At the time of hearing, Ld. AR for the assessee made a request for
withdrawal of the assessee’s appeal.

3. Learned CIT-DR has no objection on the request of the Assessee’s
Counsel for withdrawal of the appeal.

4. In view of above factual matrix, we accept the request of the
assessee’s AR, for withdrawal of the aforesaid appeal.

5. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the Open Court on 11.02.2025.
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